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Judgement

Shri Ajit Kakkar, learned counsel for the applicant, informs us that he has been
informed by the applicant that the complete group of officers has been

granted four years extension by the Chief of the Army Staff (COAS) and,
therefore, in all probabilities, some benefits of this should accrue to the

applicant also.

Shri Anil Gautam, learned counsel for the respondents, to seek instructions in
this regard and inform us the aforesaid orders, if any, passed by the

COAS.
List the matter on 15th September, 2021.

Copy of this order be given a??Dastia??.
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